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- SUBJECT:~ Forvarding o£ copies of the Grder passed by
' - the Central dmlnlﬁgrgtlve Tribunal,Bangalore. Banch

Bangalore.

Please find snclosed hereuith = copy of the ORDER/
STAY/INTERIM ORDER. Fassed by this Tribunal in the sbove said ~
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?respectlve counsel. Shri HV Rao for the

{respondents produces a €opy. of app01nt—
?ment order stating that the applicant
%ras appointed with effect Prom 7.4,93,
S

|2s not pressed. Accordingly the appli- I

21, 6 93

-~Partles are present through their |

hri Sridhar for the appllcant submlts ‘
that as the appl1cant is already appoin-»
ted the application may be disposed of

%catxon is -disposed of,
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